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No. J-13012/12/2013-IA-1I (I) 
Government of India 

Ministry of Environment and Forests 

OFFICE MEMORANDUM 

Paryavaran 8hawan 
CGO Complex, Lodhi Road 

New Delhi -110 003 

Dated 24th December, 2013 

Subject: Guidelines for consideration of proposals for grant of environmental clearance 
Environmental Impact Assessment (EIA) Notification, 2006 and its amendments­
regarding categorization of Category '8' projects/activities into Category '81' & 
'82'. 

The EIA Notification, 2006 mandates prior Environmental Clearance (EG) for new projects 
or activities including expansion, or modernization of existing projects listed in its Schedule. The 
Category 'A' projects shall obtain EC from the Central Government and Category 'B' projects from 
the concerned State Level Environment Impact Assessment Authority (SEIAA)/Union Territory 
Environment Impact Assessment Authority (UTEIAA). The EIA Notification, 2006 prescribes that 
Category 'B' projects, will be further categorized as category 'B1' and 'B2' (except for Township 
and Area Development Projects) for which the Ministry of Environment & Forests (MoEF) shall 
issue appropriate guidelines from time to time - provisions under '7.1 Stage(1)-Screening' of the 
Notification refer. The projects categorized as B1 will require EIA Report for appraisal and to 
undergo public consultation process (as applicable). Projects categorized as 'B2' will be 
appraised based on the application in Form-I accompanied with the Pre-feasibility Report and any 
other documents . 

. 2. In compliance with such a requirement under the EIA Notification and to examine other 
issues, the MoEF had constituted vide O.M No. J-11013/1212013-IA-II(I) dated 30.01.2013, an 
Expert Committee, under the Chairmanship of Director, NEERI, Nagpur. The Committee has 
since submitted its report. The recommendations of the Committee have been examined by 
MOEF and the following has been decided w.r.t. categorization of Category 'B' projects/activities 
into Category 'B1' & 'B2' listed in the Schedule of EIA Notification, 2006 and its amendments: 

I. Mining of Minerals 

Mining of minor minerals 
As of now, mining projects of minor minerals with less than 50 ha of mining lease area are 

categorized as Category 'B' as per Notification S.O.2731(E) dated 9th September, 2013. Also 
vide OM No.L-11011/47/2011-1A.II(M) dated 24.06.2013, guidelines have been issued regarding 
categorization of mining projects of 'brick earth' and 'ordinary earth' having lease area less than 5 
ha as category 'B2' subject to stipulations stated therein. 

In the above backdrop, the projects of mining of minor minerals, categorized as Category 
'B' are hereby categorized as 'B2' as per the following: 
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~ _______ ~----1~~~ ________________ -, 

(i) 'Brick earth' / 'Ordinary earth' mining projects having lease area less than 5 ha will be 
considered for granting EC as per the aforesaid guidelines issued by MOEF on 
24_6_2013_ 

(ii) 'Brick earth' / 'Ordinary earth' mining projects with mining lease area 2! 5 ha but < 25 ha 
and all other minor mineral mining projects with mining lease area <25 ha, except for 
river sand mining projects will be appraised as Category 'B2' projects_ These projects 
will be appraised based on following documents: 

(a) Form -1 as per Appendix-I under EIA Notification, 2006 
(b) Pre-feasibility report of the project 
(c) Mining plan approved by the authorized agency of the concerned State 

Government 

Provided, in case the mining lease area is likely to result into a cluster situation, 
Le_, if the periphery of one lease area is less than 500 m from the periphery of another 
lease area and the total lease area equals or exceeds 25 ha, the activity shall become 
Category 'B1' Project under the EIA Notification, 2006. In such a case, mining operations 
in any of the mine lease areas in the cluster will be allowed only if the environmental 
clearance has been obtained in respect of the cluster. 

(iii) No river sand mining project, with mine lease area less than 5 ha, may be considered for 
granting EC. The river sand mining projects with mining lease area 2! 5 ha but < 25 ha 
will be categorized as 'B2'. In addition to the requirement of documents, as brought out 
above under sub-para (ii) above for appraisal, such projects will be considered subject to 
the following stipulations: 
(a) The mining activity shall be done manually. 
(b) The depth of mining shall be restricted to 3m/water level, whichever is less. 
(c) For carrying out mining in proximity to any bridge and/or embankment, appropriate 

safety zone shall be worked out on case to case basis to the satisfaction of 
SEAC/SEIAA, taking into account the structural parameters, locational aspects, 
flow rate, etc., and no mining shall be carried out in the safety zone so worked out. 

(d) No in stream mining shall be allowed 
(e) The mining plan approved by the authorized agency of the State Government shall 

inter-alia include study to show that the annual replenishment of sand in the mining 
lease area is sufficient to sustain the mining operations at levels prescribed in the 
mining plan and that the transport infrastructure is adequate to transport the mines 
material. In case of transportation by road, the transport vehicles will be covered 
with taurpoline to minimize dust/sand particle emissions. 

(f) EC will be valid for mine lease period subject to a ceiling of 5 years. 

Provided, in case the mining lease area is likely to result into a cluster situation Le. 
if the periphery of one lease area is less than 1 km from the periphery of another lease 
area and total lease area equals or exceeds 25 ha, the activity shall become Category 'B1' 
Project under the EIA Notification, 2006. In such a case, mining operations in any of the 
mine lease areas in the cluster will be allowed only if the environmental clearance has 
been obtained in respect of the cluster. 
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________ . __ ~~~~~~~--~II~-~~~~ _______ ....... ________ ...... __ __, 

II. Other projects or activities 

S.N. 
of 

Sche 
dule 
1 (d) 

2 (b) 

3 (a) 

3 (b) 

4 (d) 

4 (f) 

The guidelines for categorizing some of the other category of projects or activities into 
'B1' or 'B2' out of the category 'B' projects listed in schedule to EIA Notification, 2006, 
as amended from time to time, are as follows. These projects will be appraised based 
on Form-1 as per Appendix-I under EIA Notification, 2006, as amended and pre­
feasibility report of the project. 

Activities Category 82 - Category 81 

Thermal Thermal power plants based on Thermal power plants based 
Power coal/lignite/naphtha and gas of capacity on coaillignite/ naphtha and 
Plants ::: 5 MW. gas of capacity> 5 MW and 

< 500 MW. 

Mineral The mineral beneficiation activity listed All other mineral 
Beneficiati in the Schedule as Category 'B', with beneficiation activity falling in 
on throughput 90,000 TPA, involving only the Schedule as Category 

physical beneficiation. '8'. 

Metallurgi All non toxic secondary metallurgical All other non toxic secondary 
cal processing industries involving metallurgical processing 
Industries operation of furnaces only, such as industries falling in the 
(ferrous & induction and electric arc furnaces, Schedule as Category 'B'. 
non- submerged arc furnaces, and cupola 
ferrous) with capacity > 30,000 TPA but < 

60,000 TPA provided that such projects 
are located within the notified Industrial 
Estates. 

Cement All stand-alone grinding units listed in All stand-alone grinding units 
Plants the Schedule as Category 'B' subject to listed in the Schedule as 

the condition that transportation of raw Category 'B' where the 
material and finished products shall be transportation of raw material 
primarily' through Railways. and finished products is not 

primarily through Railways. 

Chlor All Chlor Alkali plants with production All Chlor Alkali plants with 
Alkali capacity <300 TPD (located within production capacity < 300 
Industry notified industrial area) listed in the TPD (located outside notified 

Schedule as Category 'B'. industrial area) listed in the 
Schedule as Category 'B'. 

Leather/S All new or expansion projects of leather All others projects listed in 
kin/Hide production without tanning, located the Schedule as Category 'B' 
Processin within a notified industrial area/estate, 
g Industry listed in the Schedule as Category 'B'. 
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5 (a) Chemical Single Super Phosphate (SSP) plants All other Single Super 
Fertilizers involving only the activity of granulation Phosphate (SSP) plants 

of SSP powder. listed in the Schedule as 
Category 'B'. 

5 (d) Manmade All manmade fibre manufacturing units All other manmade fibre 
Fibres producing fibres from granules or chips. manufacturing units listed in 
Manufac- the Schedule as Category 'B' 
turing 

7 (g) Aerial All Aerial Ropeway projects, listed in 
Ropeways the Schedule as Category 'B', should 

be categorized as Category B2. 
* transportation by rai/ways should not be less than 90% of the traffic (mward and outward put 

together) 

3. The guidelines for categorization of Category 'B' projects/activities into Category 'B1' & 
'B2' are applicable only to those projects/activities mentioned above. All the other Category 'B' 
projects/activities listed under the Schedule of EIA Notification, 2006 and its amendments shall be 
considered as Category 'B1' projects and appraised as per the procedure prescribed in the EIA 
Notification. 

4. The information filled in Form-1 by the project proponent inter-alia relates to land, water 
and energy requirement, use of hazardous substances, disposal of hazardous waste, emissions 
from combustion of fossil fuels, emissions from production process, handling and disposal of 
hazardous waste, etc. In case the concerned SEAC , based on the information provided by the 
project proponent in Form-1, comes to the conclusion that a project though falling in Category 'B2' 
as per these guidelines needs to be appraised as 'B1' Category project, it will accordingly be 
appraised as 'B1' category project notwithstanding the provisions under these guidelines. 

This issues with the approval of the Competent Authority. 

To, 
1. All the Officers of I.A Division 
2: Chairpersons/Member Secretaries of all the SEIAAsiSEACs 
3. Chairman, CPCB 
4. Chairpersons/Member Secretaries of all the SPCBs/UTPCCs 

Copy to: 
1. PSto MEF 
2. PPS to Secretary (E&F) 
3. PPS to ADG (F) 
4. PPS to ADG (WL) 
5. PPS to JS (AT) 
6. PPS fo IG (FC) 
7. Website, MoEF 
8. Guard File 
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~~ 
(Dr. P.B. Rastogi) 

Director 
Telefax: 24342436 
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